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SHRI S. M. BANERJEE: There is
nothing wrong. . .

MR. SPEAKER: This will not go on
record; it will not form part of the record.

We will now adjourn for lunch till quarter
to Three. '

13.40 hrs,

The Lok Sabha adjourned for lunch
till Foriy-five minutes past Fourieen of
the Clock.,

The Lok Sabha re-assembled after
lunch at Fifty Minutes past Fourteen
of the Clock.

[Sari PRAKASH VIR SHASTRI in the Chair)

NEWSPAPER FINANCE CORPORA-
TION BILL *

MR. CHAIRMAN: Shri Satya Narayan
Sinha,

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUIRAL): Sir, on‘behalf of
Shri Satya Narayan Sinha, 1 beg to move
for leave to introduce a Bill to provide for
the establishment of a Newspaper Finance
Corporation for rendering financial assis-
tance to small and medium newspapers and
for matters connecied therewith or incidental
thereto.
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SHRI I. K. GUJRAL: Sir, a smalil
newspaper has been defined in the Bill
itself. I draw the attention of my hon. friend,
Shri Shiv Chandra Jha, to p. 2, sub<clause
(e) where a small newspaper has been defined:

“Small newspaper” means a daily,
bi-weekly, tri-weekly or weekly newspaper,
the average circulation of which exceeds,—

X X X X

(i) in the case of a daily newspaper,
five thousand copies, but does not exceed
fifteen thousand copies.”

Similarly, a medium newspaper has also
been defined:

“Medium pewspaper” means a daily,
bi-weekly, tri-weekly or weekly newspaper,
the average ci of which ds,
X x x X
(i) in the case of a daily newspaper,
fifteen thousand copies, but does not
exceed in any case fifty thousand copies.”

Therefore, my friend will agree with me that
regarding the small and medium newspapers,
the words used are the same as in the Press
Commission’s report. Therefore, it is not a
question ' that it has been taken from a
different context. This Bill is a product of
the recommendations of the Press Council
and my hon. friend will have sufficient chance
to talk about it and I will meet his point
when it comes up for regular discussion.
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The motion was odopfed.

SHRI I K. GUJRAL: Sir, I introduce
the Bill.



